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Sikkim HC

Case No: Writ Petition (C) No. 48 Of 2023

Dhan Bahadur Chettri APPELLANT
Vs

State Of Sikkim And Others RESPONDENT

Date of Decision: Oct. 29, 2025

Hon'ble Judges: Meenakshi Madan Rai, J

Bench: Single Bench

Advocate: Pramit Chettri, Thinlay Dorjee Bhutia

Final Decision: Disposed Of

Judgement

Meenakshi Madan Rai, J

File has been returned from the Mediation Centre.

It is jointly submitted by Learned Counsel for the parties that the matter has been settled in Mediation and a
Deed of Compromise dated 19-09-2025, drawn up along with the terms and conditions of the settlement.

In view of the said settlement, nothing further remains for adjudication.

Writ Petition stands disposed of accordingly.

Pending applications, if any also stand disposed of.

As prayed for by Learned Counsel for the parties Deed of Compromise be made available to all parties.
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